Government of Jammu and Kashmir
Department of Law, Justice and Parliamentary Affairs
Civil Secretariat

Srinagar/Jammu
HhFER

Subject:-Litigation Reforms and effective monitoring of Litigation in Union
territory of Jammu and Kashmir-Appointment of Officer In charge (0IC)
Litigation

GOVERNMENT ORDER NO:- 15244- JK (LD) of 2025
DATED: - 23 - 10 - 2025

Sanction is hereby accorded to the appointment of Officer’s of Police /Home
Department as mentioned in annexure t0 this Government Order as Officer In
charge Litigation (OIC) for the cases indicated against each including contempt
petition, if any, pending before Hon’ble High Court of J&K and Ladakh/Central
Administrative Tribunal or any other forum

The terms and conditions of appointment of the OIC’s shall be
governed by the provisions of Government Order No. 1673-JK (LD) of 2021 dated
24.03.2021.

By order of Government of Jammu and Kashmir.

Sd/-
(Achal Sethi)
Secretary to Government
No:-LAW-01C/10/2025 Dated: 23.10.2025

Copy to the:-

Learned Advocate General, J&K.

Principal Secretary 0 Hon'ble Lieutenant Gavernor, Raj Bhawan.

Joint Seeretary(J&IK), Ministry of Home Affairs, Government of India.

Registrar General, High Court of J&K and Ladakh, Jammu/Srinagar.

Principal Secretary 10 Hon’ble Chief Justice, High Court of J&K and Ladakh.

Principal Secretary 10 Government, Home Department,

Director Litigation, Srinagar/ Jammu.

Assistant Law Officer concerned

Officer In Charge Litigation (0IC).

10. Private Secretary to Chief Secretary for information of Chief Secretagy:

11. Private Secretary to Secretary Law.

12. Incharge Website. S
13. Government Order file. g2 ‘0 2
14. Concerned file. ]

RIS o

(Reyaz Ali Bhat)
Deputy Legal Remembrancer

y




Annexure to the Government Order No. 15244- JK (LD) of 2025 dated 23.10.2025.

Title of the Case
CRM (M) No. 15 1/2025 titled Faiz Ahmad
Wani Vs. UT of J &K and others

Mr. Zahoor Ahmad (Dy.SP),

Economic Offence Wing, Crime

Branch Srinagar

Mr. Mohd Nawaz Khanday-

JKPS Dy.SP (Hqrs Pulwama

Mr. Mohd Latif Khan, DySP,
Hgqr, Bandipora

WP(C) No. 1382/2025 titled Showkat
Ahmad bhat Vs UT of J&K and others.
FIR No.170/ 1993,P/s Bandipora, U/s 302/34
RPC and 7/27 Arms Act titled State of J&K
V/s Abdul Waheed Mir
FiR No. 40/2019, offences ufs 302/ 120-B
RPC, 7/27 A. Act of P/S Kulgam, titled UT
of J&K VIS Aadil Gulzar Sheikh and Ors.
FIR No. 02/2022 U/S 8/15/29 NDPS Act &
420 1PC of PS Anti Narcotics Control
Bureau (ANTF), Jammu titled UT of J&K
Vs Bashir Ahmd Dar and Others.
FIR No. 571/2019 of P/S Udhampur U/S
8/15 NDPS Act titled Lucky Vs UT of J&K
through P/S Udhampur.

SDro

Sh. Nissar Ahmad, DySP,
Kulgam

Shri Tanveer Ahmad Jeelani,
DySP ANTF Jammu

Sh. Praladh Singh, DySP, Hgrs
Udhampur




